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place. New Delhi-110019
phase-|, New Delhi-110020
s @modinaturals org
151 20L1974PLCO07349)

al Meeting (AGM) of Modi Naturals
Conference("VC")/Other Audio Vigyal

2024 9t 2:30 PMIST in compi

iance

ble laws and circulars issued by the

and Exchange Board of India (SEBI)

Notice of the Meeting.
copies of the Notice of the AGM

'r
M

relevant depasitories through

Jode and who have not updated

along

will be sent to all the shareholders
pany/ Depository Participant(s).

%, 4 form, are requested 1o register their

their

their

sted to update their email addresses

e Company at admin@skylinerta

.com,

rals.org, along with the copy of the

Solio no., address of the Member,

self-

sted scanned copy of any document

[Serd, Passport, etc.) as proof of ad

dress

-modinaturals.com, websites of the
dia.com, and on the website of CDSL

b
|
ior financial year 2023-24 will also be

| vote remotely on the business as set
% voting System. The manner of voting

ders in accordance with the appli
before 08th September 2024.

jalized mode, physical mode and for
ddresses will be provided in the Notice

cable

dresses by 21st September 2024.

the Members of the Company as on the
o Company or RTA to receive a soft
and Voting instructions. In case of
g RTA at admin@skylinerta.com or to

and benefit of all the Members of the

Sulars of MCA and SEBI.
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For Modi Naturals Limited
Sdl-

Modi

Jt. Managing Director

| DIN: 03341142
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WOODSVILLA LIMITED

Regd. off: E-4 2nd Floor Defence Colony, New Delhi, India, 110024

CIN: L55101DL1994PLC030472 Website: www.woodsvilla.in,
Email: VNA1974@GMAIL.COM. Ph. No. 01141552060

NOTICE OF 36™ AGM AND REMOTE E-VOTING INFORMATION
NOTICE is hereby given that the 36 Annual General Meeting of the Company is
scheduled to be held on Sunday, 28" September, 2024 at 5:00 PM. (IST) THROUGH
VIDEO CONFERENCING(VC)/OTHER AUDIO VISUAL MEANS(0AVM) to transact the
business as set outin 36™ AGM Notice dated 05" September 2024 in compliance with
the applicable provisions of the Companies Act, 2013 and the rules made there under,
read with MCA/SEBI circulars without physical presence of members at the common
venue.
In compliance with the circulars, the Notice convening the 36 AGM and the Annual
Reportformeﬁnancialyearzoza-2024 have been sentto the nyembers elecmucany
10 the e-mail ID registered by them with the Company/ Depository Participants and
have been dispatched as per the pennmedmodetoﬁmembe«swhommt
registered their e-mail id's with the company/ Depository Participants on or before
30.08.2024. : .
This Notice of 36" AGM and the Annual Repm2023—24w'ﬂdmbeavaﬂabhmm
Company's website www.woodsvilla.in and on the websites of the Stock Exchanges
i.6. BSE Limited (www.bseindia.com). ‘
IP%rEEamto the provisions of Section 108 of the Companies Act, 2013 read with the
rules made thereof and Regulation 44 of SEBI (LODR) Regulations, N;:mt;n
company is providing é-voting hcﬁnymnsmnmchnq snaresbzsfln > bye
29" September, 2024 being cut off date, to exercise their vote on I sn?:sﬁ _—
transacted at the meeting of the company. The members may casmelofm by %
i secsonc v s fom 02 o0 4 B 210
= has L
Qmmmymmamcmm Act, 2013 and rutes thereof are as

t1“.1(“E”-‘-v(17.ing period commences on Thursday 26° September 2024 at 09:00A. M and
wed beyond 05:00 PM. on

:00PM
ends on Saturday 26" September 2024 at 05
2. The voting through electronic means shail not be allo
* September 2024. i
3. %:emnessas 6t out in the notice of AGM, may be transacted through e-voang
or e-voting tacnm(_ at meAbM.mmgh oM et

the AGM _
i mgﬁni?ugd@‘rmw cawmr\cafmntolmemeem and will be available for

mambﬁmfustcomeﬁfs‘wve pasis.
5. The share wranster book of the Company Wwill
September, 2024 t0 Sunday, 29" Septembef

{the Annual General Meeting. ; :
6 K‘:\?:?rsz\u:mnbecomes the member of the company after dispatch of noticé of

remain closed from Monday, 23°
2024 (both days inclusive) for e

shares i 2024, may obtain
i aswcutoﬂuaten.o..zz‘ September, _
gl by sending 3 request 0 of

bers are raqunsled_tu
lnia@miiilu.;_g_m;hﬁ?‘q:“Mmmm .

login at
ik for
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SATURDAY, SEPTEMBER 7, 2024

ENCHANTE JEWELLERY LLMITED
CIN: L74899HR1995PLC032759
Registered Office: Plot No. 3 & 4, Udyog Vihar, Phase-IV,
Gurugram-122015, Haryana.

Website: www.enchantejewellery.co.in
Email: enchante@enchantejewellery.co.in

NOTICE OF THE 38TH ANNUAL GENERAL MEETING &
INFORMATION OF REMOTE E-VOTING

Notice is hereby given that the 38th Annual General Meeting of the Members of ‘Enchante
Jewellery Limited'for the Financial Year 2023-24 will be held on Monday, the 30th day of
Septomber, 2024 at 9:00 AM. at #12, Sector-28, Gurugram-122001, Haryana. The
Integrated Annual Report, Route Map, Proxy Form and Attendance Slip have been
physically sent to all the Members whose addresses are registered with the Company's
RTA& Depository Participants.
The above documents are also available and can be downloaded from
www.enchantejewellery.co.in/; www.evoting.nsdl.com/; www.cdslindia.com;
https:/finstavote linkintime.co.in/.
In compliance with the provisions of Section 108 of the Companies Act, 2013 read with
Companies (Management and Administration) Rules, 2014 and Regulation 44 of SEBI
(Listing Obligations and Disclosure Requirements) Requlations, 2015, the Members are
provided with a facility to cast their votes on all Resolutions set forth in the Notice using
remote e-voting facility (to vote electronically from place other than the venue of the AGM).
The voting rights of the Members (for voting through remote e-voting or through polling
papers at the meeting) shall be in proportion to their respective the Paid-Up Equity Share
Capital held in the Company as on Monday, 23rd September, 2024 (‘Cut-off date).
The remote e-voting period will commence on Friday, 27th September, 2024 from 9.00
AM. (IST; and will end on Sunday, 29th September, 2024 at 5.00 P.M. (IST). During this
period, Members may cast their votes electronically and the facility will be disabled
thereafter.
The facility for voting, through polling paper shall be made available at the venue of the
Meeting itsetf. The members attending the Meeting, who have not cast their votes through
remote e-voting, shall be able to exercise their voting rights at the meeting through polling
paper. The Members who have already cast their vote through remote e-voting may attend
the Meeting but shall not be entitied to cast their vote again.
Any person, who becomes a member of the Company after dispatch of the Notice of the
Meeting, and holds shares as on the cut-off date; may obtain the login ID and password by
sending a request at ‘enotices@linkintime.co.in'. The detailed procedure for obtaining
"User D' and 'Password' is also provided in the Notice of the Meeting, which is available on
above-mentioned Websites. However, if the Member is already registered with NSDL/
CDSL for remote e- Voting, then his existing login ID and password may be used for casting
the vote.
For details relating to remote e-voting, please refer to the detailed Notice of the 38th Annual
General Meeting of the Company. If you have any queries relating to remote e-voting,
please refer to the 'Frequently Asked Questions' (FAQs) and e-voting manual for
Shareholders available at 'Instavote-Linkintime' or Contact: 02249186000 or send a
request to 'enotices@linkintime.co.in". In case of grievances connected with facility for
remote e-voting, please contact at the following:
Link Intime India Private Limited
Nobie Heights, 1st Floor, C-1 Block Near Savitri Market, Janak Puri, New Delhi- 1 10058
Phone: +91-11-434 11 000; Fax; +91-11-414 10591, Website: delhi@linkintime.co.in
Contact Person: Ms. Jyoti Singh, Team Member By the Order of the Board of
Enchante Jewellery Limited
Sd/-
C.L. Mehra (Director)

Date: 07/09/2024 DIN: 02132465

Place: Gurugram Add: S-555, G.K.-Il, New Delhi-110048

GDL LEASING AND FINANCE LIMITED
CIN: L74899DL1994PLC057107
Regd. Office: 206, Second Floor, Vardhman Diamod Plaza, Plot No.3 DDA
Community Centre, D.B. Gupta Road, Motia Khan, Pahar Ganj, New Delhi -110055
Tel. No. 011-69206216 | Email : info123gdi@yahoo.com
Website: www.gdlleasing.com
NOTICE OF 31st ANNUAL GENERAL MEETING
Notice is hereby given that the 31st Annual General Meeting (AGM) of the members of
the company will be held on Monday, the 30th September, 2024 at 09.30 A.M. at 220/4,
$|nghu Village, Near Singhu Border, Delhi-110040 to transact the businesses mentioned
Ib;meb:gm of said AGM, which has been dispatched through electronic mode to the
lembers on 05th September, 2024, along with the Annual Report for th

Vot 204 g port for the year ended 31st
Further, Pursuant to section 91 of the companies act, 2013 the register of members and
transfer book will remain dosed m Tuesday, 24rd September, 2024 to Monday, 30th
September, 2024 (Both days inclusive) for the purpose of 31stAGM.

hwmofm 1mdh.Conurl‘uM. 2013 read with rule 20 of the
Companies (Management and Administration) Rules, 2014 as amended and Regulation
of the SEBI (LOQR). Regulation 2015, the Company is providing e-voting facility to its
Members as provided by CDSL on all resolution as set out in the Notice of 315t AGM.,

-+ | Members of the company may transact the business through voting by electronic means.

1.ﬂamovoﬁ|gWemmde. on Friday, 27th September,
2024 and wiil end at 5.00 p.m, on Sunday, 20th September, 2024 for all shareholders,
mwmmhmﬂwm«hmﬂlm!mmmewuﬁngmmule
shall be dispiayed by CDSL for Voting. Remote e-voting shall not be aliowed beyond the
said date and time.

2. The cut-off date to determine eligibility to cast votes by electronic Voting is Monda
23rd September, 2024, g g

3AAperson.vquumdwes&beeomsharahddmolhmmpanyaﬂefdia tch
omct_ioemmummaqfhuﬁ-oﬂdahmndomh&vwmbyobglzing
login-id and password by sending an e-mail fo helpdesk.evoting@cdslindia.com /
:mmwmwmwmummmmcmmmmmw

Mumwmcnsmmwoﬁmmamngm

idand password can be usedfor remote e-voting.
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conferencing (V
business as sta

In accordance v
Company has (|
Annual Report{|
email at their re
Notice pursuar
Companies (M;
Share Transfe |
September, 2|

74

WWW.FINANCIALEX

ASSOCIATED FINMAN I:um'lt;fﬁg aohtak
Regd off 59/17, Ground Floor, Bahubali Apa )
Road New Delhi, 110005
CIN: L65910DL1984PLC018871 Website: www associates.netin.
o Email: associatedfinman1984@gmail.com
Ph. No. 011-32963621
NOTICE e
TICE is hereby given that the 40th Annual General Meeting of
gr?rrr\:mny is sr,hedynlgd 1o be held on Monday, the 30th Day of SGDTE"":";

2024 at 1100 AM at 5917, Ground Floor, Bahubali Apartments. ¥

Rohtak Road, New Delhi, - 110005 to transact the business as set Of

in AGM Notice dated 05th Day of September, 2024 ne

The Notice convening the 40th AGM and the Annual Report ’Or;"

financial year 2023-2024 have been sent to the members electromg:mrv

to tha e-mail 1D registered by them with the Company/ DED";' k;

Participants and have been dispatched as per the per_mmed mode )

those members who have not registered their e-mail id's with the company

Depository Participants on or before 30 08.2024

Pursuant to the provisions of Sectmnd1 ga Oflta';'e

read with the rules made thereof and Regulatiol _

Regulations, 2015, the company is providing e-voting facility fo its m’;n‘;be{es

holding shares as on Monday, 23rd September 2024 being cut off date,

to exercise their vote on business 1o be transacted at the mesting of the
company.The members may cast their vote by using an electronic vo:;g
system from a place other than that the venue of meeting (e-yonqg) 'he
company has engaged CDSL to provide remote e-voting facility. The
details pursuant to the provisions of the Companies Act. 2013 and rules

thereof are as under. or 2024340900

1. E-voting period commences on Friday 27th September A
AM angdpends on Sunday 29th September 2024 at 05:00 PM

2. The voting through electronic means shall not be allowed beyond
05:00 PM. on 20th September 2024 et from i

3. The share transfer book of the Company will remain close |
Tu:s:a?, 24th September, 2024 to Monday, 30th September, 2924
(both days inclusive) for the purpose of the Annual General M_eeﬁng,

4. Any person who becomes the member of the company after dispatch
of notice of AGM and holding shares as on cut off date i.e.. 23rd
September, 2024, should follow the same procedure for e-Voting as
mentioned in the Notice of the Company. N

5. The notice of AGM is also available on the company's website |
WWW. netin and www. ingindia.com.

6. Incase you have queries or issues re_garding e-voting, you may refer
the FAQ's and e-voting manual available at www.evotingindia.com
under help section o call the toll free no. 1800225533 or send a mail
at helpdesk.evoting@cdslindia.com

7. A member may participate in the AGM even after exercising his/her
right to vote through remote e-voting but shall not be allowed to vote
againin the meeting. Scrutinizer's decision on the validity of the ballot
shall be final

Pursuantto the Regulation 44 of SEBI (LODR) Regulation 2015, members

who do not have access to e-voting facility, may exercise their vote at the

AGM of the company by submitting bailot forms which will be distributed

at the venue of the AGM.

Companies Act, 2013
n 44 of SEBI (LODR)

For Associated Finman Limited
Sd-

Dhiraj Gupta
Chairman & Managing Director
DIN: 02322266

Place: New Delhi
Date: 06.09.2024
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FINANCIAL EXPRESS

purpose of Ann

the Compan/|

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR ECA ENGINEERING PRIVATE LIMITED

AN
N

Members a / OPERATING IN ENGINEERING AND CONSULTANCY SERVICES BUSINESS AT NEW DELHI
(Under sub-regulation (1) of regul
rachency R

Process for Corporate Persons) Regulations, 2016)

lation 36A of the Insolvency and Bankruptcy Board of India

L

RELEVANT PARTICULARS

1. | Name of the corporate debtor ECA
along with PAN & CIN/ KR No.

ENGI
PAN No.: AAACE0377M
CIN : U74899DL 1986PTC023619

INEERING PRIVATE LIMITED

Address of the registered office

Nehru Place, New Delhi, Delhi-110019

Registersd Office : G-9 Harsh Bhawan, 64-65

-
. | URL of website

Not Applicable

Details of place where majority of
fixed assets are located

Commencement date i.e. 9th July, 2024

Installed capacity of main products/ NIL

No Eixed Assets of Corporate Debtor as per the
provisional financial statements as on CIRP

6. | Quantity and value of main products/ | NIL
services sold in last financial year

Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL

[7._| Number of employees/ workmen NIL
Details can be sought by email to Resolution

Professional at cirp.ecaengg@gmail.com

transactthe q of

Eligibility for resolution applicants
under section 25(2)(n) of the Code
is available at URL.

DATE :03. 2.
PLACE : NEW A
4
5.
Re services
NOTICE OF ;
Notice is hert-
Industries Li
registered ofﬂ 0.

Professional at cirp.ecaengg@gmail.com

The aforesaigy| (10| Last date for receipt of expression of

Details can be sought by email to Resoiution 4\

(by email tG | | interest 23.09.2024 [
depositories 11| Date of issue of provisional list of ‘1
who have nofi prospective resolution applicants 03.10.2024
MC8| 112 Last date for submission of objections

2013 read Witor to provisional list | 08.10.2004
The notice isons 13 Dalel of issue of final list of prospective T
at ‘the welthe resolution applicants 17.10 2024 |
www.avolinaya 14.| Date of issue of information 1

. f memorandum, evaluation matrix and | 22 10 2024 |
The Compas of request for resolution plans to
to enable ththe: prospective resolution applicants | |
their vote by IV.| |15, LIaS! date for submission of resoluvon | 2119 2024 1
by using rer gons

16| Py E =
undir lhg he -— n'ml:?:rse:;nall id to submit cirp. com
e-voting is | —“m
Sunday, 291 Sdi-
| Sudhanshu Gi
date and tird’ ECA Engrolution onal
: In i i
righttovate  + Rean. No. - 188 Kgmoozc/wg«ooz 12007 8/ oaes
Iress. . rwal Ch, &

Aperson wi \\ Dated - 06.09.2024 Veer Savarkar a.m?'aﬁf e p""p“u:', o
owners ma Email Address: cirp ecaengg@gmail %2“"‘“'{53“ Delv1 ‘033"2
:La(;::::\?m(— -— Contac Koo 25 e 7921
as Friday, 3 ﬁg\ Nusuna
Parsons \\~/ Rucvciuas

dispatch 05 com

NUPUR RECYCLERS LIMITED
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